
CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

NO,M*A.83 of 1996 
OoA,149 of 1996 

Date of Order ; 26.4.199 

Present 	H on'ble Mr-JUstice A.K,Chatterjeet Vice-Chalrm 

Han'ble IT-M.S.Pbkherjeet Administrative Member. 

COAL CONTROLLERIS ORGANISATION 
K AR MACH AR I S AN GH A & ORS 

Vs. 

UN ION OF INDIA & ORS 

For the applicants In the M.A. -. Mr-Samir Ghoshp counsk, 

For the Of r4cial respondents Mrs6B,Rays 	counsel. 

For the applicants 	in 	the 0,,A,,,*, Mr-P,,K*MUnsiv 	counsel. 
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'Ch hearing the ld,counsel for the P8rtiess we allow 

M.A.83 of 1996. and direct that the applicants of the M.A. 

be impleaded as party-respondqnts in G.A.149 Of 1996. Th a 

cau se - title in the O,A. be am~nded accordingly. The added 

par ty-respondents as well as the official respondents shall 

file reply,to the O.A. at least one week before 25*9.19969 

a  —'ich date the O.A. is fixed for hearing regarding admissio L uh 0-r 

21 	Ldcounsel for the applicants Jh the O,A. shall serve 

a copy of the application upon the ld-counsel for the applican 

in th e M.A. immediately. 

3. 	M*A*83 Of 1996 is thus disposed "of. 

(M.S.Mikheries) 	 (A.K.Chatterjee) 
Administrative Member 	 Vice-Chairman 


